
State vs. Anshu 
FIR no. 227/20

PS. Madhu Vihar
u/s 392/34 IPC

19.08.2020
Present order shall dispose off the bail application of accused  Anshu

s/o Late Sh. Jaipal. 

Present: Counsel for Applicant (through Webex).
  Ld. APP for the state

It  is  stated  that  accused is  in  JC since 18.07.2020 and was falsely

implicated in the present case.  It is further stated that nothing incriminating has been

recovered from the possession of accused. It  is further stated that accused is no

more required for custodial interrogation and that accused may be released on bail. 

In reply thereof, it is stated by IO that allegations against the accused

person  is  serious  in  nature,  as  accused  along  with  co-accused  robbed  the

complainant of his mobile phone and accused was apprehended at the spot. It  is

further stated that  investigation is pending in the present case and co-accused are

yet to be arrested and recovery is yet to be effected. It is further stated that accused

has involvement in 14 other cases and a habitual offender.

 Heard the arguments through VC and perused the record. 

In  the  present  case,  allegations  against  the  accused  are  serious  in

nature  as  accused  robbed  the  complainant  of  his  mobile  phone  along  with  co-

accused. Further accused was arrested from the spot. Furthermore, investigation is

pending in the present case and co-accused are yet to be arrested and recovery is

yet to be effected. In such circumstances, the possibility of accused of tampering with

evidence  or  again  committing  the  similar  crime,  if  released  on  bail,  cannot  be

ignored. In view of the above discussed facts and circumstances, no ground for bail if

made out. In view of same, bail application if accused  Anshu s/o Late Sh. Jaipal

stands dismissed. Application disposed off accordingly.

Further counsel for the applicant is directed to file original application as

and when courts re-open.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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State vs. Ramu Kumar s/o Babu Kumar
FIR no. 0342/20

PS. Jafrabad
u/s 33 Delhi Ex. Act

19.08.2020
Present  order  shall  dispose  off  the  bail  application  of  accused

Ramu Kumar s/o Babu Kumar.  

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It  is  argued by counsel  for accused that accused is in  custody

since 10.08.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that nothing has been recovered from the possession

of  accused.  It  is  further  stated  that  accused  is  not  required  for  custodial

interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested

on the spot and recovery has already been effected. It is further stated that

investigation is still pending.  It is further stated that if accused released on

bail, he may jump the bail. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 10.08.2020 and

recovery  has already been effected.  Further,  in  view of  the ongoing Covid

pandemic conclusion of  trial  may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view of

the same, accused Ramu Kumar s/o Babu Kumar be released on bail, subject

to furnishing of bail bond and one surety for a sum of Rs. 30,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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State vs. Saud & Daud
FIR No. 0331/20

PS. Jafrabad
U/s 323/341/506/34 IPC

At 03.45 pm
19.08.2020
Present: Ld. APP for the State.

IO in person. 

Both accused with Counsel . 

Today  an  application  has  been  moved  on  behalf  of  accused

persons Saud and Daud seeking surrender cum bail.  

IO seeks some time to interrogate the accused persons. 

Permission granted. 

IO  is  directed  to  interrogate  both  the  accused  persons  for  30

minutes and produced after 30 minutes.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    19.08.2020 
At 04.15 pm

After 30 minutes, IO produced accused persons after fresh arrest. 

Present: Ld. APP for the State.

IO in person. 

Counsel for  both accused persons. 

It is stated by the IO that both accused are arrested and released

on police bail after interrogation. 

Considering  the  fact  that  accused  are  released  on  police  bail,

application stands disposed off accordingly. 

(Anubhav Jain)          
MM/SHD/KKD Courts/ Delhi
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State vs. Sunny @ Sachin Dedha
FIR no. 27/20

PS. Madhu Vihar
u/s 394/397/411/34 IPC

19.08.2020

Present: Ld. APP for the State.

IO in person. 

None for accused. 

It  has been informed by counsel for accused telephonically

that accused could not be present today. 

In view of the same, to come up on 27.08.2020.

 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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